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MADAM SPEAKER: Let us take up Question Hour. Q. No. 421. Dr. Bhola Singh.

... (Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): Hon. Speaker, I have given notice
for suspension of Question Hour. ... (Interruptions) w1 U7 &1 & 2| I8 & a1
gl...(x7aem)
ST HISAT : UIIPhIcl I QoY | SAD 918 39 foqda BT |

.. (e

L& AEIGAT : T IR 2 b DT Fer Q|

... (c@agm)
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11.01 hrs.
SUBMISSION BY MEMBER

Re: Alleged phone tapping of political leaders

#ft et R dem (B 77 Aifes SfeR &1 &9 2. (Fr9um)

MADAM SPEAKER: Hon. Minister is saying something.

At e Rieer (gomdiamT): #eean, w3 S drdd, offe ... (ar@am)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Hon. Speaker, I

have heard what they are saying. I also have the copies of the notices with me.
Immediately after the Question Hour, the hon. Home Minister will make a
statement on this issue. ... (Interruptions) 1 repeat, immediately after the
Question Hour the hon. Home Minister will make a statement. ... (Interruptions)
JEE HEIGAT : HUYAT MY T 98 ATy
.. (e
N IR Rig =g @ I8 wrel ged T8l 2. (FadT)
LA WIGAT : 37T SR 98 Sy | 7 qrad GA oG | § w1 &R I8 g1 SR A1 A A
.. (e
e HRSAT : Uh A9 96 SV 3T o 98 S8yl
A UM AIMCH AT & T AR P TS B 3R YSHE AR BT QAT DI H
AR & S W& g, A (aagm) # Fa1 & g A I g gl
... (cgagm™)

MADAM SPEAKER: Hon. Members, please take your seats.

... (Interruptions)
2 e TS (WROD): 319 §ARY WY 91 G eAiforg ... (g
S [T : ST 1 HAT St T FE B, AT A1 IHADIA & 1S (FauH) b e gl
3T G $9 I B B IO, 1 H B oI, SR 3feR H o8 AIforgn| I uer o
AT Tl &, Jrearvil Sff | g H3l|
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.. ()
N T PAR a9 ¢ HeH, IE B el T8l ©l... (aer)
JeTET WIS 1 TART YO &
.. (@)
A& HBIGAT : 3T IR IR & [P TP & gua d1a Arsaroil St qrefd|

.. (o)
SHRI PAWAN KUMAR BANSAL: We have the highest regards for Shri L.K.
Advani. But I have submitted that immediately after the Question Hour, the hon.
Minister will make a statement. That is what I said. ... (Interruptions) What is
this? ... (Interruptions)
LA WA © 3T AN &6 SAT8Y

.. (o)
M 199 AR 0 ¢ HeH, A AN T I PE <l &, S qIe W B9 el g o B
Everyday that is happening. ... (Interruptions)
LA WA : 37T AN &6 ATZY

.. (orTE)
2 9a1 AR dAA : BOW D qTeR e W8 & (b 8I9W el dor o, dl b ugl & el
AR 2l ... (FAYH) IR A © [P B9 ol T8l il ... (X[aer)
A&l HANSAT : 3T AT 98 S8V

.. (caem)

11.04 hrs.

At this stage, Shri Shailendra Kumar came and stood on the floor near the Table

& FRISAT : 37T dof | AT Tt A 21 XTI 9T § R ol 3 87

MO E


reporter
ld by b1  
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JTEAET WEISAT : 37T SV MY 3= e A 1 BT
... (@agm)
JeAET ARIGAT : MY G8f ATSY| MY 43 Wy |

... (Fagm)

11.05 hrs.

At this stage, Shri Shailendra Kumar went back to his seat.

JTETET HBIGAT : 37T 37T e W Sy

21 ATAHT JrSaTof S |
M A BT rSaArn (MRTR): sreder weledn, § AUDT agd AWK g B e g3 st
AT BT fAWR (AT $HBT Ueh 3R HRU AT 8 3R H AR A BT g1 &A1 <18 g (&
12 991 U WaT BT GRS ReflST @1 HRIGH &, 4 I94 faRy aifdfy € 59 R # 39
T TE BT | B saforg orgafa At oft i ond) wwe fe S 1 g9 S 5 Fe © A
S| STERT e A a1 o agd 8. (raHr)
2 AT TG ¢ I T8 8s ©, AT YA & l.... (ger)
#it et 0T Jrsarett ¢ F Arar g b I e H U R W1 UaT g © S 39 o¥ B
foq aga 7R 21 ... (agm)
N gemwm [ aea (AAgR): A9 srearth S, srsdiva 1R sa@foy @ 6 s9d Bie-
DI 8, TS Sdl g 2. ()
& HEISAT © MY o dlel o aIforg|

. ()

S A HWT ATSATN : BARI I8 FSI AThd Albad ol H HH Yo T AP [P 57 <o H
19 HEM VN &1 O dliebe sl ARifSs o, <91 & a1 qd merwa 2 sed fderd arordt ik
A TRER ofd & HR I (Fag) § garHEiRy @ a7d @' @1 g ey W ¥ iR R
@l AT | 8 BTl VAT AT 59 BIF MU 9gd §91 JUR1E 1 AMT Sl AT, I8
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RISt BT &, VAl Ig el 919 1975 & 20 AT Y¥ Y dl 25 A Bl A A8 Aot
St A I BB DD B -

“I have known for a long time, that my phone as well as that of my
party colleague Advani have been under surveillance. But lately I
have gathered that the telephones of many other senior leaders like
Chaudhary Charan Singh, Jagjivan Ram and Chandra Shekhar and
journalists like G.K. Reddy, Arun Shourie, Kuldip Nayar and G.S.
Chawla also are being regularly tapped. But what has really left me
flabbergasted is that the Intelligence Bureau has had the temerity to
tap the telephones of the President and the Chief Justice also. All this
is not only politically immoral but unconstitutional and illegal also.”

This is a statement made by Shri Atal Bihari Vajpayee in a Press
Conference on the 25" June, 1995, 20 years after the Emergency. Now, suddenly,
we discover this.... (Interruptions)

The Outlook has come out with a full story saying that the telephones of a
Junior Minister, telephones of a Chief Minister, telephones of a Congress Office-
Bearer and the telephones of the CPI (M) Leader Shri Prakash Karat have also
been tapped. Here is this OQutlook story. I am not going to quote the whole thing. |
feel that this is something which is extremely serious. On this, no one else but we
would like to hear the Prime Minister.... (Interruptions)

This House will not be satisfied until the Prime Minister comes to the
House and give the explanation on this. This is my appeal to you, Madam. I feel
that you also should help the Parliament in insisting upon the authority of
Parliament and seeing that the Executive responds.... (Interruptions) 1 am not
going to quote what the Supreme Court has said.

The Supreme Court also had given a judgement in this regard as to what is
the authority given by the Indian Telegraphs Act to the Executive as to what it can
do and what it cannot do. I feel satisfied that when the NDA Government was
there, it laid down very clear guidelines as to what can be done and what cannot be

done.
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I feel what has been done now is a clear violation of the Supreme Court’s
directives which have been now incorporated in the law also. The Supreme Court
clarified it very clearly. I quote:

“Section 5 (2) of the Indian Telegraph Act does not confer unguided
and unbridled power on the investigating agencies to invade a
person’s privacy. Telephone tapping is only permitted in two
circumstances, on the occurrence of a public emergency in the
interest of public safety and that too if it is in the interest of the
sovereignty and integrity of India, the security of the State, friendly
relations with foreign States, public order, preventing incitement to
the commission of an offence. Otherwise, the Central or State
Government cannot resort to arbitrary phone tapping.”

This is what the Supreme Court had said. Having said that, what is being done
now is a total violation of the Supreme Court’s judgement and, therefore, nothing
short of a clear statement by the Prime Minister that this will not be done is
required. Not only that. I would plead with you and, through you, to the
Government that let there be a new law in this regard which completely eliminates
all the possibilities of abuse of the Government’s executive authority in this regard.

Democracy has to be defended. We must ensure that there is no such
emergency once again in the country. We will not suffer it and, therefore, nothing
short of a categorical statement by the Prime Minister in this regard will satisfy the

House.
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MADAM SPEAKER: Thank you very much. I will allow rest of the matters to be
raised in the 'Zero Hour’. 9Tt 310 SR 3ifaR § SSTSAT| 3@ MY Y BTl Tt Gy |
.. (e
el ARG : U I Ue STl T8l G| 12 Iof |G RN DI arel &l Al fHerm| amg
12 9 I€ TET ST ISR ARl #AIER Sff, 31T 98 Wgd| MY R @S &, I ard ar &

TS|

.. (caem)
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(Q. No. 421)

ST, Wen R : A8IGaT.. (araum)

N garw R area @ dew, o BN 9 W g | L (@EEr)

el WIS : 3 SN 3ifa} # difery|

it gomaw Rig area : I8 987 IR wWen g1 ' Aifew & g1 L. (Interruptions)
11.13 hrs.

At this stage, Shri Shailendra Kumar and some other Hon. Members came
and stood on the floor near the Table.

... (c@agm)

11.13% hrs.

At this stage, Shri Kaushailendra Kumar and some other Hon. Members came
and stood on the floor near the Table.

... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 1200 Noon.

11.14 hrs.
The Lok Sabha then adjourned till Twelve of the Clock.



senapati
(Fd. by dq1 )
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)

NTET HENGAT : 37T I8 S| Ugel YU of B SR | iep! IR 3ffaR § Jarl|

... (Interruptions)
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PAPERS LAID ON THE TABLE

THE MINISTER OF RURAL DEVELOPMENT AND MINISTER OF
PANCHAYATI RAJ (DR. C.P. JOSHI): Madam, I beg to lay on the Table a copy
of the Outcome Budget (Hindi and English versions) of the Ministry of Panchayati
Raj for the year 2010-2011.
(Placed in Library, See No. LT 2211/15/2010)
THE MINISTER OF SHIPPING (SHRI G.K. VASAN): Madam, I beg to lay on
the Table:-
(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the Sethusamudram
Corporation Limited, Chennai, for the year 2008-2009.
(11) Annual Report of the Sethusamudram Corporation Limited, for the
year 2008-2009, Chennai, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.
(2) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.
(Placed in Library, See No. LT 2212/15/2010)
(3) A copy of the Notification No. S.0. 276(E) (Hindi and English versions)
published in Gazette of India dated the 31% March, 2010, approving the
Cochin Port Employees (Leave) Amendment Regulations, 2010, under sub-
section (4) of Section 124 of the Major Port Trusts Act, 1963.
(Placed in Library, See No. LT 2213/15/2010)
(4) A copy of the Merchant Shipping (Prevention of Pollution by Garbage from
Ships) Rules, 2009 (Hindi and English versions) published in the Notification
No. G.S.R. 847(E) in Gazette of India dated the 26 November, 2009, under
sub-section (3) of Section 458 of the Merchant Shipping Act, 1958.
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(5) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (4) above.

(Placed in Library, See No. LT 2214/15/2010)

12.21 hrs.

At this stage, Shri Shailendra Kumar and some other hon. Members came
and stood on the floor near the Table.

& HEIGAT : AT I3 15 | AT G R4 Sft T gl |

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND

INDUSTRY (SHRI JYOTIRADITYA M. SCINDIA): Madam, I beg to lay on the

Table:-

(1) A copy of the Notification No. G.S.R. 305(E) (Hindi and English versions)
published in Gazette of India dated the 9™ April, 2010, containing
Corrigendum to the Notification No. G.S.R. 443(E) dated the 23" June, 2009
under the Tea Act, 1953.

(Placed in Library, See No. LT 2215/15/2010)

(2) A copy each of the following papers (Hindi and English versions):-

(1) Memorandum of Understanding between the India Trade Promotion
Organisation and the Department of Commerce, Ministry of
Commerce and Industry for the year 2010-2011.

(Placed in Library, See No. LT 2216/15/2010)

(11) Memorandum of Understanding (Hindi and English versions) between
the MMTC Limited and the Department of Commerce, Ministry of
Commerce and Industry for the year 2010-2011.

(Placed in Library, See No. LT 2217/15/2010)
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(i11)) Memorandum of Understanding (Hindi and English versions) between
the State Trading Corporation of India Limited and the Department of
Commerce, Ministry of Commerce and Industry for the year 2010-
2011.

(Placed in Library, See No. LT 2218/15/2010)

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.

PALLAM RAIJU): Madam, I beg to lay on the Table a copy each of the following

papers (Hindi and English versions):-

(1) Memorandum of Understanding between the Mazagon Dock Limited and
the Department of Defence Production, Ministry of Defence for the year
2010-2011.

(Placed in Library, See No. LT 2219/15/2010)

(2)  Memorandum of Understanding between the Garden Reach Shipbuilders

and Engineers Limited and the Department of Defence Production, Ministry of

Defence for the year 2010-2011 ... (Interruptions)

(Placed in Library, See No. LT 2220/15/2010)

e SIS © HUAT A M|

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS

AND INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): Madam, on

behalf of my colleague, Shri Gurudas kamat, I beg to lay on the Table a copy of

the Memorandum of Understanding (Hindi and English versions) between the

Bharat Sanchar Nigam Limited and the Department of Telecommunication,

Ministry of Communication & Information Technology for the year 2010-2011.

(Placed in Library, See No. LT 2221/15/2010)

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND

EMPLOYMENT (SHRI HARISH RAWAT): Madam, I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the V.
V. Giri National Labour Institute, Noida, for the year 2008-2009, alongwith
Audited Accounts.
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2)

3)

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the V. V. Giri National Labour Institute,
Noida, for the year 2008-2009.
Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.
(Placed in Library, See No. LT 2222/15/2010)
A copy of the Notification No. S.O. 466(E) (Hindi and English versions)
published in Gazette of India dated 24™ February, 2010, regarding
constitution of the Central Apprenticeship Council under the Apprentices
Act, 1961, issued under sub-section (2) of Section 24 of the said Act.
(Placed in Library, See No. LT 2223/15/2010)

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI S. GANDHISELVAN): Madam, on behalf of my colleague,

Shri D. Napoleon, I beg to lay on the Table:-

(1

)

(1)

(i)

3)

A copy of the Memorandum of Understanding (Hindi and English versions)
between the Artificial Limbs Manufacturing Corporation of India and the
Ministry of Social Justice and Empowerment for the year 2009-2010.
(Placed in Library, See No. LT 2224/15/2010)
A copy each of the following papers (Hindi and English versions)
under sub-section (1) of Section 619A of the Companies Act, 1956:-
Review by the Government of the working of the Artificial Limbs
Manufacturing Corporation of India, Kanpur, for the year 2008-2009.
Annual Report of the Artificial Limbs Manufacturing Corporation of India,
Kanpur, for the year 2008-2009, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.
Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (2) above.

(Placed in Library, See No. LT 2225/15/2010)
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4

)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute for the Orthopaedically Handicapped, Kolkata, for the
year 2007-2008, alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Institute for the
Orthopaedically Handicapped, Kolkata, for the year 2007-2008.

Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (4) above... (Interruptions)

(Placed in Library, See No. LT 2226/15/2010)

& HRAGAT : 3T SRT I (2 |
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12.01% hrs.

STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS
6th to 8th Reports

SHRI GANESHRAO NAGORAO DUDHGAONKAR (PARBHANI): Madam, I
beg to present the following Reports (Hindi and English versions) of the Standing
Committee on Chemicals and Fertilizers:-

(1) Sixth Report of the Committee on Demands for Grants (2010-11) of the
Ministry of Chemicals and Fertilizers (Department of Fertilizers).

(2) Seventh Report of the Committee on Demands for Grants (2010-11) of
the Ministry of Chemicals and Fertilizers (Department of
Pharmaceuticals).

(3) Eighth Report of the Committee on Demands for Grants (2010-11) of
the Ministry of Chemicals and Fertilizers (Department of Chemicals and

Petrochemicals).

12.01% hrs.

STANDING COMMITTEE ON HUMAN RESOURCE DEVELOPMENT
221st Report

SHRI SURESH ANGADI (BELGAUM): Madam, I beg to lay the Two Hundred
Twenty-first Report (Hindi and English versions) of the Standing Committee on
Human Resource Development on Demands for Grants 2010-11 (Demand No.57)
of the Department of School Education & Literacy, Ministry of Human Resource

Development.
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12.01% hrs.
BUSINESS ADVISORY COMMITTEE
15th Report

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, I beg to
present the Fifteenth Report of the Business Advisory Committee.
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12.02 hrs.
STATEMENTS BY MINISTERS

(1) Status of implementation of the recommendations contained in the 143rd
Report of the Standing Committee on Transport, Tourism and Culture on
Demands for Grants (2008-09), pertaining to the Ministry of Shipping”

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): Madam, in pursuance of

Rule 389 of the Rules of Procedure and Conduct of Business in Lok Sabha

(Eleventh Edition) and Direction 73A issued vide Lok Sabha Bulletin — Part 11

dated September 1, 2004, I beg to lay the Statement on the status of

implementation of Recommendations contained in the 143™ Report of the

Departmentally-Related Parliamentary Standing Committee on Transport,

Tourism and Culture.

The Standing Committee on Transport, Tourism and Culture had held its
meeting on 18" December, 2008 to consider 143™ Report. The Committee had
also taken the Oran Evidence of officers of the Department. The 143" Report was
presented to the Rajya Sabha on 19.12.2008 and was laid on the Table of the Lok
Sabha on 19.12.2008.

I am also laying down on the Table of the House a Statement giving the

status of implementation of those recommendations contained in the 143" Report.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT 2227/15/2010
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12.02 hrs.

(1)  Status of implementation of the recommendations contained in the 90th
Report of the Standing Committee on Commerce on 'Foreign and Domestic
Investment in Retail Sector', pertaining to the Department of Industrial
Policy and Promotion,m Ministry of Commerce and Industry *

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA M. SCINDIA): Madam, I beg to lay the
statement on the status of implementation of recommendations, contained in 90™
Report of the Parliamentary Standing Committee on Commerce on the subject
‘Foreign & Domestic Investment in Retail Sector’ on the directions of the Speaker,
Lok Sabha in pursuance of the provisions of Rule 389 (New Direction 73A) of the
Rules of Procedure and Conduct of Business in Lok Sabha vide Bulleting Part 11
dated September 01, 2004.

All the recommendations of the Committee have been considered in the
Department of Industrial Policy & Promotion. The action as recommended by the
Committee has either already been taken or has been initiated. The status of

implementation of these recommendations is given in the Annexure.

... (Interruptions)

* Laid on the Table and also placed in Library, See No. LT 2228/15/2010
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12.03 hrs.
PREVENTION OF TORTURE BILL, 2010*

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): Madam, on behalf of my senior
colleague, Shri P. Chidambaram, I beg to move for leave to introduce a Bill to
provide punishment for torture inflicted by public servants or any person inflicting
torture with the consent or acquiescence of any public servant and for matters
connected therewith or incidental thereto.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide punishment for
torture inflicted by public servants or any person inflicting torture
with the consent or acquiescence of any public servant and for
matters connected therewith or incidental thereto.”

The motion was adopted.

SHRI MULLAPPALLY RAMACHANDRAN: I introduce the Bill.

" Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 26.04.2010
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12.04 hrs.
SUBMISSION BY MEMBER

Re: Alleged phone tapping of political leaders........... Contd.
... (Interruptions)
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam, what
I am going to say has the reference of what hon. Member, Shri L.K. Advani,
demanded in the morning. Shri Advani demanded in the morning that a statement
should come... (Interruptions) Madam, please ask them to listen to me for one
minute, I am responding to their Leader. Shri L.K. Advani demanded that the
Prime Minister should make a statement on the telephone tapping.

I checked up the matter from the Prime Minister. The Prime Minister is
ready to make the statement at 3.30 p.m. Because the President of Afghanistan is
having a meeting with him... (Interruptions) Please listen for a minE
E President of Afghanistan is having a meeting with him. As soon as that
meeting, followed by lunch, is over, the Prime Minister will make a statement on
the floor of the House. If the hon. Member agrees to it, we have no problem.
Otherwise, if the hon. Member wants, immediately after this, the Home Minister
will be in a position to make the statement.... (Interruptions) 1 will request the
Home Minister to make the statement because the issue will be clarified as soon as
he makes the statement. ... (Interruptions)

MADAM SPEAKER: The Home Minister is making a statement.
... (Interruptions)
MADAM SPEAKER: Let the Home Minister make a statement.

... (Interruptions)


Ravinder Singh
td by e 

Ravinder Singh
td by e 
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THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): National
Technical Research Organisation (NTRO) is a technical organization of the
Government, and I make the statement on behalf of the Government.
(Interruptions)

A Group of Ministers had recommended for such an organization be set up.
The Organisation was notified on April 15, 2004. ... (Interruptions) Government
have seen the allegations against the NTRO contained in the story in Qutlook
magazine of May 3, 2010. I wish to state categorically that no telephone tapping
or eavesdropping on political leaders was authorized by the previous UPA
Government. Nor has the present UPA Government authorized any such
activity. ... (Interruptions)

After the issue of the magazine was available late Friday, April 23, 2010,
the allegations in the story were thoroughly enquired into. Nothing has been
found in the records of the NTRO or elsewhere to substantiate the allegations. ...
(Interruptions)

Our intelligence agencies function within the law. They are fully
accountable to the Government. Under the Telegraphs Act and the Information
Technology Act, each case of monitoring of telephone or electronic
communications has to be approved by the Union Home Secretary personally and
is subject to review by an Oversight Committee chaired by the Cabinet
Secretary. ... (Interruptions) Such monitoring as may be necessary to fight crime,
for national security, or for our counter-terrorism effort, is subject to multiple
checks and oversight. ... (Interruptions) Both this Government and the previous
UPA Government have respected and upheld the laws of the land. We are
committed to defending the rights of every Indian citizen including the right to
privacy and will uphold the rights of the individual citizen enshrined in the

Constitution of India. ... (Interruptions)
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Further enquiries are being made into the allegations in the magazine. ...
(Interruptions) If any evidence is forthcoming or discovered, the matter will be

thoroughly investigated by the appropriate agencies. ... (Interruptions)

Jemet wgedt : Now ‘Zero Hour’. 1 2Rg I1ed|
.. (e
ST, ¥4 ywre Rig (Aemett): Fe8iedT, 89X AT & AICH BT a1 gaAT?... (FagT)
AT WEGA : ST Al oy, MHT W IR SN e A foke 21 B S
AR |

. (crae)
et ARG : Al IRG Aed S, AT AAfer |

. (cTae)
et weiedn - A gorw RGg ared ol

.. ()

remet wRvEA ¢ & garaw g area S, et A fore # 2| 1 o1y 9t 3 27

... (qEr)
3remer wEledn ¢ A7 YgdY yTe g, T MY qreli?
... (qEr)
MADAM SPEAKER: The House stands adjourned to meet again at 2 p.m.

12.11 hrs.
The Lok Sabha then adjourned till Fourteen of the Clock.
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14.00 hrs.
The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Deputy-Speaker in the Chair)

... (Interruptions)

MATTERS UNDER RULE 377"
MR. DEPUTY-SPEAKER: Matters under Rule 377 shall be treated as laid on the
Table of the House. Members are requested to send slips on the Table as per the
practice.
... (Interruptions)

(i) Need to take up the issue of construction of dam by China on river
Tsangpo in Tibet in the international fora

N TEfE T (SARATS): 99 R IR 9 914 9 SR 64 O & sw8yd &l
TR SAD gNT Dls e 8] 917 S I8 8, olfh I<IaiTedl @9 o WhR o forar g &
fed & o | 98 R 19 Sl SOed & A%ds 9 I8 91 S0 of I8 7 R
ST 500 ¥ATETE T fISTell &1 IdTe BT Ugel A9 §ie & I Bl bR A & fofg
IR T 7| 31T AT < 8T © F6YSF T4 W Y a9 F ARG B RE el FaTg gHIfadq
TE BN Safh aRafadpal g9d fAudd g1 9 g9 W UMl b DI SIoE (TS AT BT
SR S8 YR & &3 § Rrars yarfad 8nftl ugel 99 wRa & MUy &1 WIS dxal &l
g fp 3@ IWD WHNIK & d¢ MRd TSR BT T Ja§ & FHIT 8 9 Adb 3
Sfad w9 W MRy gof FH ARy, R wRd & f2dl W ufugd o R 7 Sl

* Treated as laid on the Table
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(i) Need to announce a special package to provide drinking water facilities
in Telengana region particularly for Karimnagar Parliamentary
Constituency, Andhra Pradesh

SHRI PONNAM PRABHAKAR (KARIMNAGAR): I would like to draw the kind
attention of the Hon'ble Minister of Rural Development regarding the problems being
faced by the people in getting the potable drinking water in the Telangana Region and
especially in my Karim Nagar Constituency in Andhra Pradesh.

In my Karim Nagar Constituency, many areas are facing acute shortage even for
drinking purpose. There are no proper pipelines, no borewells or any other alternative
arrangements. People are giving many representations and suggestions to provide at least
potable drinking water. Many hamlets are reeling under water crisis. The ground water
has been completely depleted in all the areas of Telangana Region. The borewells have
dried up. The worst sufferers are the women. People have to fetch the water from about 2
to 3 kilometers for their daily needs. The Government of Andhra Pradesh has been
making sincere efforts but due to inadequate funds, the genuine demands of the people
have not been met so far. Sriram Sagar Canal had become dry and the areas dependent on
the said canal are facing acute shortage. The Government must find an alternative to get
the water from other sources to my Karim Nagar Constituency and other Telangana
areas. Less rainfall and drought have added the problem more in my constituency.

I, therefore, request the Hon'ble Minister of Rural Development to
intervene in the matter and provide at least potable drinking water in the backward
areas like Telangana region in the remaining Eleventh Five year Plan by announcing a

special package, particularly for my constituency Karim Nagar in Andhra Pradesh.
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(iii) Need to allocate quota of Natural Gas from K.G. Basin to Tamil Nadu
to meet requirements of fertilizer plants and upcoming power plants in
the State

SHRI S.S. RAMASUBBU (TIRUNELVELI): Tamil Nadu ranks fourth place in
the overall development of our country and remains forefront in industrial
development. The State is more dependent on coal and crude oil to meet its energy
demand which is estimated as equivalent to 24 billion cubic metres of natural gas
in 2010. Against the demand, the availability of natural gas to the State was mere
3 million Metric Standard Cubic metres of gas per Day (MMSCMD) from ONGC
sources in the Cauvery basin which is only 2-1/2% of the State’s total energy
demand. It estimated to grow at 9% per annum in the next 10 years.

The two major sources of natural gases in the country yielding more than
120 MMSCMD is fully consumed by a few States Viz., Andhra Pradesh,
Maharashtra and Gujarat and not a single cubic metre of gas has been allocated to
Tamil Nadu, which has a huge demand and the interests of the State has been
totally neglected. Krishna Godavari (KG) basin gas is a national wealth and,
therefore, it has to be distributed in an equitable way.

Power and fertilizer sectors require about 50% of the estimated demand for
natural gas in the State. Two major fertilizer plants — Madras Fertilizers Ltd., and
Southern Petrochemicals Industries Corporation Ltd using naphtha/fuel oil as feed
stock to produce urea and di-ammonium phosphate (DAP) are struggling for
survival.

SPIC stopped production of Urea and DAP for over a year ago due to rising
prices of naphtha. This has an adverse impact on the production of Urea in Tamil
Nadu, one of the largest fertilizer-consuming State. Unless gas is made available,
these two plants may face closure resulting in huge deficiency of vital farm inputs
in the State. Union Government has given approval for two projects to provide
natural gas to Tuticorin, Tamil Nadu through pipeline from the KG Basin but the

State is so far not getting any amount of gas.
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I shall, therefore, urge upon the Union Government to allocate natural gas
from KG basin to the State of Tamil Nadu to meet the immediate requirement of
fertilizer plants and the upcoming power plants and also to take steps for

equipment distribution of the same to all the States in the country.
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(iv) Need to implement Scheduled Castes and Scheduled Tribes
(Prevention of Atrocities) Act and Civil Liberties Act in letter and sprit

DR. MANDA JAGANNATH (NAGARKURNOOL): Parliament had enacted the
Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Act, 1989. It
specifies offences which are considered as atrocities and provides for deterrent
punishments for commission of the same. Comprehensive Rules were also framed
under the Act which among other things provides for relief and rehabilitation of
the affected people.

The crimes against Scheduled Castes/Scheduled Tribes like murder, hurt,
rape, kidnapping & abduction, dacoity, robbery, arson and grabbing lands of
Scheduled Castes and Scheduled Tribes are increasing year after year in spite of
having (i) Protection of Civil Rights Act, 1955; (ii) the Scheduled Caste and
Scheduled Tribes (Prevention of Atrocities) Act, 1989 in force.

If we look at the number of crimes committed against SCs from 2004 to
2008, it is seen that in 2004 it was 26887 which increased to 33,615 in 2008,
having a variation of 11.9%. This is all because of non-implementation of the
above Acts in letter and spirit. Though there is punitive clauses in the Act yet
because of pressure from the offenders, politicians and apathy from the police
officials in filing the cases, the Acts are not being properly used and the offenders
are going scot free.

Through you Madam, I request the Government of India to implement the

POA Act and Civil Liberties Act strictly and punish the culprits.
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v) Need to upgrade and develop the existing network of railways, roads
and waterways in Assam

SHRI RAMEN DEKA (MANGALDOI): Assam is located in a very strategic
place from the defence point of view. North East Region is surrounded by
international border i.e. China, Myanmar, Bhutan and Bangladesh. Assam is the
gateway of North Eastern State. Assam caters to various needs of the North
Eastern States. The road and rail communication systems are not sufficient to meet
the increasing demand of defence personnel and civilians in this region. We
should not forget the Sino-India war of 1962. In case of war, the existing
network of roads & rails will not be sufficient to meet the eventuality. So, a
developed and well planned network of rails & roads is necessary in Assam to
meet the eventuality.

Alternative Highways Nos. 31 & 52 should be constructed for smooth
movement in North Bank of Brahmaputra Immediately, Government of India
should construct double track rail line immediately to remove the bottleneck in the
transport system. A new rail line touching Darrang District to Arunachal Pradesh
should be constructed as an alternative route. The water transport through
Brahmaputra and Barak rivers will provide very low cost transportation of goods
in the region.

I urge upon the Government of India to take necessary steps in this regard.
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(vi) Need to upgrade and bring Madan Mohan Malviya Engineering
College in Gorakhpur, Uttar Pradesh at par with LL.T

It SR (MREYR): IRER SR USY BT b W WEMTR ol QEl SIR R,
qfeadR S8R T JUTa & RIS B 5 BS A SUX IIEE U= el W@Rey, &R ud
ISR & oy MREYR R 4R W& 81 9 56-0$ 3Maral & 419 7 Dls b= [qwafdened ¢,
T B fafee I iR 7 & IS ofg.onE. < fal AE.AE.UE. 8 B e dR s
&3 B URURIC BIE-BAEl Bl W GEAs] ¥ SEHl Ul g Hed Higd dredid
SR Bide], TRER IR ISY ARBR & R Fald b FaRAd SOl Diersl
2| PiSl TREYR AR F T TSI ISR TR T 200 Yhs &3 3§ Holl &l AT
@ G H Ig SR Pfas 39 &3 & fAHN # U1 Seora g AT & ¢ u7 @ 2

HUIT ATqDh SSd H AT AB ATAAT SOITIRT Dlelol, TREYR Pl AT5.3M18.S &

el f[AhRIa B BT v Y|

(vii) Need to ensure transparency in transportation of Coal from Central
Coalfields Limited collieries

3t W AR uvsy (RRSE): Ao oid Bleed fofices & fafi= Yord drsfsm 7 i
YAd Y& H U BRI e BId B JaRdlieT W WRITA iR Yed B dxrel wd Bl
IHA B @ ol I BT § AR & IR &F & TSI, 3 ARA! Xold ATsfed § U frolt
NAd N & 33 q199 T H A A ARG DA I QTS BN AHAT IOAFR AT 2| 5T
ST 100 T 9 I PI¥em ARAI WiSfeT A oFdres fhur WA [ad draar A9
(Seterare) & fory Sl ¥ a9 | SR WISfST & <ol 3R AT AN &l ol W aREl
Yold ATSfe | 31t aoie & BRI s fhar T

31: ARHR VAl Femsl & Afasy #§ RgRT Jd g ARG 3R Xad § DRI &
UET & DR H URGRI BIIYUITEH YT S 8 eNe HRIATe! B &I el Dy
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(viii) Need to provide basic facilities to the people living below poverty line
in the country

A Gellen TR (AigeTerion) : Heredl, ATSHT SRAINT & INIE! SFAMI 3R AT 2000 B
RN & AR W Y@ ¥ 1 Saa-a19" &% Al Al B AR 6.52 NS Bl T A
AR AR ARl & d8d Qe SUae HRan 2 AT $ (= JfeT a1 HRar &l

I SR YR gt Ml gRT AU Bl WA 37.2 BNIS ddrg W g, R
AN 4 WeR W B) foran §1 wefh agl wror fAbry warerd g1 e AL AR
[T 7 g @ @A ¥ H 50 BiE! q4d1s §| SER Uih qY Ugel ISA THAT FAETor |
dIdTeT Bl AT 60 B! Il Tt o

T AT I I ¢ F 5T A7 [ HHS A YW TG Bt A 77 vfed 7i g,
® ST B S 20 TR AT AT Wl HH 2| IS B 39 SR H 20 I H PIs Afd
fFd THR WRUC HISH TR AHdT 8, T8 qAS F W 2

fUoe ol SR Y9 & SIS Solle[e & $B Tdal § HISH Bl HH & DRI Dy
= B g TP gs 2

T AT & 6 WHR ST A7 @ DS gRT Fag MY 77 UL Q1 ST 20
TR IRIGT A1 I/ A JOR-GAR PR I8! 8, SUD! W YT HIGM T I Aglordd Sy
PRI B AT bed IorT JHAfead a|
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(ix) Need to provide houses under Indira Awas Yojana to people not
included in BPL list and whose makeshift houses have been gutted in
fire in Salempur Parliamentary Constituency, Uttar Pradesh

3t TR TR (W) A8y, <¥ & TRIdl Dl AMEN g9a & fy 99 2002 &1
rdige et | sifdhd T @ R R AR R SfaRT Ay & S 8, Siafd adi e
T AR & # Ul A T B Wy gfdfed dehel Wa/ER S I8 8, e siegd werdn A
St gl fbe] WRA ARBR & faRn-fFeRll & gaR difed eafdal & W @idive g @y
2002 ® 9 B8 & HRU SAD! S 3mard ol A1 o @7 7, oD R &R 99 9D b
FAHT I & ReHR & 1 21 Jaid T I8, Reeyr, aadiE, SHue aferan vd aedia
HeHJR, HICUR & &8 89X TR Sfol &, F9 @l S & 1 381 &l AR &

# =g 6 difive gt & srfaRad Wfsq aRari 1 sar aam & oy feen-feen

T G B I §9d1¢ 7|
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(x) Need to conserve site of historical and archaeological importance at
Mahishi in district Saharsa, Bihar

it e o arga (wmfean): wEew, R T ofavia dewar e & #afed ik S9a
M-I & &5 RIdTicdch geblvl ¥ 98 "edqyl &l Afedl & URig ST a1 WS gl i
g€ @ il fcd a1 Wgars 4 Had &l 8, & T 9 oedl ATl B Ae HiHd ded
5 Ud S@ gHTS YR B SRRIel Hed 9 fIeME § Ud 39d SR dargl | uRig
T AR srafRm 2l ol W SHa g W 1453 §. & AfoE Il 71 39 AR @
Ao wule Heil RId o RS <9 g1 {61 T 21 dfl TRel 91e & sFra-aiTa
I BelF oW I, Hid vd g e & PR UedT fdd HRA YR qaerr J
AfgW MR SMH-U & &3 § WY fud gU dopblels fdlerd RA@D & Sged § a9
2007 H WUl R YR WRHR B Ruc N g &t oftl aifeT e 98 e A<
TEATSOR! 9IS ATh ARDBATS 1 IFDH! el DR & GH I &3] & AN Bb! JHisd gy

31 ARG WRBR 37 &A1 & Vei®, Apie, Holleid, TR A8 Gervd
Td QRATD Wl Bl HE<T Bl @ §Y RATdd Wil Bl He<l Bl o' §U RATdd I

YT PR SADT I@d B Aol AN & WRETT B Bl FdRAT BRIg oY, Foray

Vet werer orRfard 8 9 |




26.04.2010 40

(xi) Need to upgrade the existing Relay Centre at Dharmapuri in Tamil
Nadu as a full-fledged Radio Station

SHRI R. THAMARAISELVAN (DHARMAPURI): In 1993 a decision was taken to
set up a Radio Station at Dharmapuri in Tamil Nadu and a station came up in 2000 by
spending a sum of Rs. 9 crore at Adhiyamankottai in Dharmapuri, and a trial broadcast
was conducted on the Independence Day of Year 2000. This trial broadcast continued
till 2007. However, owing to pressure from the people, this station was linked with the
Chennai Rainbow FM and programme is being broadcast from 6.00 a.m. to 12 Noon.
The people of this area have been demanding that this station at Dharmapuri be
made a full-fledged Radio Station and programme be broadcast 24 hours from this
station itself rather than relaying from or depending on Chennai Rainbow FM Station.
I, therefore, urge upon the Government to take necessary action to make the Radio
Station at Dharmapuri a full fledged Station by appointing staff, etc. and programme be
broadcast for 24 hours as is being done in respect of all other radio stations across the

country.
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(xii) Need to construct Mannarkkad bye-pass and a new bridge in place of
Kunthipuzha bridge on N.H. 213 in Kerala

SHRI M.B. RAJESH (PALAKKAD): N.H. 213- Kozhikode-Palakkad is one of
the important Highways of Kerala. The bridge over the Kunthipuzha on this
Highway was built by the British Government and the width and total span of the
bridge is not sufficient for present requirements. Since, it is an important Highway
all containers and LPG tankers from Kozhikode to Palakkad and Coimbatore are
using this road for transporting goods and commodities. Due to the rapid increase
in traffic volume and the sharp curve adjacent to the bridge, accidents are
frequently happening. Traffic blocks may extend upto 24 to 48 hours in most cases.
No alternative route is available. Hence, the only solution to solve this issue is to
construct a new bridge in place of the old one. The concerned Ministry in 2006
had appointed an agency for feasibility study and presentation of DPR for the
construction of Mannarkkad bye-pass. Now, the study is over and the report has
been submitted. In view of the urgency of the situation, I urge upon the
Government to take immediate steps to construct Mannarkkad bye-pass and also

to build a new bridge.
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(xiii) Need to undertake measures to eradicate Japanese Encephalitis in the
country
SHRI JAYANT CHAUDHARY (MATHURA): While attention has been given to
contain the outbreak of bird flu and swine flu, Japanese Encephalitis is an
epidemic the Government has failed to address in the past decade. Bihar, Assam
and Tamil Nadu are badly affected and Uttar Pradesh with 23 affected districts and
Gorakhpur as the epicentre, accounts for the largest number of deaths, with 556
deaths in 2009.

Assurances in this House by the concerned Minister and a declared
intention to form a special research group under the ICMR to study the virus and
to undertake a campaign for its eradication have seen no visible impact on the
ground. The vaccine for encephalitis should be administered around three months
before Monsoons but no action has been taken and already hundreds of cases are
being reported. I demand an urgent campaign including both NUHM and NRHM

that includes PHC level neutralization of Japanese Encephalitis.
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(xiv) Need to strengthen the river embankments with a view to protect it
from breach and erosion caused by tidal waves in Sunderbans area
particularly in Jaynagar Parliamentary Constituency, West Bengal

DR. TARUN MANDAL (JAYNAGAR): Breach and erosion of river banks are a
regular phenomenon in the riverine network of Sunderbans including my
constituency Jaynagar, West Bengal. But after the wrath of AILA-2009 breach of
embankments particularly in the blocks of Kultali, Basanti, Gosaba and Canning
were many and grave in nature. The repair work done as an interim reinforcement
measure by the West Bengal State Government, getting grant-in-aid from the
Central Government was not upto the mark and tidal waves very often inundate
the adjoining areas overflowing the low lying river banks.

We hear that a big project for permanently solving the problem is in the
pipeline and more than 1000 crores of rupees has already been granted by the
Central Government to West Bengal State Government but no progress so far is
seen on the matter. As the monsoon is just ahead, I would urge upon the Central
Government to take up the task seriously with the West Bengal State Government
on top priority in order to save lakhs and lakhs of people of Sunderbans from

future catastrope.
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.. (eTT)

IUTEAET ARG : 3T Wl AT FHUAT 96 SV | BSH BT ol oy |
. (cTae)

14.01 hrs.

At this stage, Shri Lalu Prasad, Shri Mulayam Singh Yadav, Shri Kaushalendra
Kumar and some other hon. Members came and stood on the floor near the Table

JUTEAET WEIS © 3T AT 3T S8 W 96 SNV | WA bl It alfoig|
(@)

IUTEHE WG : Ig 9 T, I8 A ) qferg| 79 MUt drer & forg ww S|
. ()

IR ARG : Bl H BS99 Reprs 7 T S|

... (aaym)

DEPUTY-SPEAKER: The House stands adjourned to meet again tomorrow, the
27™ April, 2010 at 11 a.m.

14.03 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
OE uesday, April, 27, 2010/Vaisakha 7, 1932 (Saka).

* Not recorded


reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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